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Mew Oelhi, this the 25th day of January, 200

'wle Shri Gowindan $.Tampl. Member =N

Hon

Shiri Mukesh

&S0 Shri HU¢ari lal

R0 WE ST0, Mangal Rai
Padam Basti, tew Delhi.
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.. LfApplicant
(Applicant present In person )
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UMION OF INDIa @ THROUGH
1. Secreatary
&uwtn of India
Ministry of agriculture
Deptt. of animal Husbandry & Dairy
Krishi Bhawan, New Delhi.

7. uarantine OFficer

animal Quarantine & Certification Science
I,-\
a0

Delhi~-Gurgaon Road, sashere Border
tlew Delhi.

. W Respondents

(By mdvocate Shri R.P.Aggarwal throug
Shri MJK.Gaur along with Depttl. rep
Shri S.P.Kumar, Hesad Zlserk.
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Bv Hon’ble Shri Govindan S.Tampl.

aoplicant present in parson though his counssl
is not present. Respondents are represented by Shri
MoK L GEaUe, learnad proxy counsal.  This 0 iz bsing
disponsaed of in terms of Fule 15 of the CAT (Procedurs)

Fules, 1%8L.

. moplicant  who had worked as & Casual

3

Workaer (Safaiwala) and who was disengaged had obtained
; R

ja

arder  dated #-12-19929 in 0& to the effect that his

casz  shoauld be considered For re-engagemsint in

preferance to junio

1.

applicant iz that "Sanju’

appointed

in preference to  him. Ouring  the submissions  on

712002, I had directed that the respondents  ahall
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produce  the muster rolls for the relevant period to

shaw  whether an individual by name “Sanju’ has  been

appointed as was  alleged by the counsael  for  the

applicant. If it was found to be so, the applicant

would have had an arguable cass. 0On perusal of  the

relevant  muster roll produced by the respondents, 1€

ja  olear to ma  that no such  individual had  bsen

engaged. That being the case, the respondents had not

acted in winlation of the Tribunal’s order Jdated

8-~172~1999 and the applicant’™s right of pricrity of

re-engagemant had not been Infringed. Nothing further

remains in the 08 to be acted upon.
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